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Act in force in Delhi are deemed to be
registered under the Multi-State Co-opera-
tive Seciecties Act, 1984. There is no
requirement under the law nor is there any
provision in the Multi-State Co-operative
Societies Act, 1984 for renewal of registra-
tion.

(d) Does not arise.
{Bnglisk]

Import of Coconut Oil

*375. SHRI V.S. KRISHNA IYER:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government had imported
coconut oil during 1987;

(b) if so, the quantity and the countries
from where the import was made;

(c) the reasons for importing coconut
oil; and

(d) whether Government are aware that
the import of coconut oil has severely affec-
ted the coconut growers in the country due
to sudden slash in prices ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI SUKH RAM) : (2) No,
Sir.

(b) to (d). Do not arise.

Modifications in Rules under Urban Land
Ceiling Act

¥376. PROF. MADHU DANDAVATE :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(2) whether Government of Maharashtra
have requested Central Government te make
necessary modifications in the Rules framed
uader section 21 of the Urban Land (Ceiling

and Regulation) Act, 1976;
(b) if so, the details thereof;

{c) whether Union Government have
taken any degision in this regard; and

(d) if so, the details thereof and if not,
the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
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(SHRI DALBIR SINGH) : (a) to (d). Yes,
Sir.

The Government of Maharashtra had-
proposed an amendment to rule 11 of the
Urban Land (Ceiling & Regulation) Rules 1976
with a view to extending the period within
which declarations under sub-section (1) of
section 21 of the Urban Land (Ceiling and
Regulation) Act, 1976, may be made. On
an examination of the matter, it was found
that the proposed amendment, which will
retrospectively affect certain vested rights,
may not be permissible. The Government of
Maharashtra have been informed accor-

dingly.
Fair Price Shop Facilities only for poor

*377. SHRIMATI D.K. THARA
DEVI SIDDHARTHA : Will the Minister
of FOOD AND CIVIL SUPPLIES be
pleased to state :

(a) whether there is a proposal to limit
the facility of fair price shop purchases to
only the poor and middle class people;

(b) if so, the details in this regard; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM): (a) to (c).
The entire population of the country is
covered by the PDS. The need to adopt
target group oriented approach in PDS has
been considered at various levels from time
to time. This is a policy matter with wide
financial, administrative and other ramifica-
tions. However, to meet the requirements
of the poor and vulnerable sections of the
society, the States have been asked to open
additional Fair Price Shops, press into ser-
vice mobile vaas, issue fresh ration cards
wherever necessary. In this direction, a
Scheme to supply specially subsidised foed-
grains to the people living in the ITDP
areas and the tribal majority States/UTs
was introduced in November, 1985. The
bencfits of this Scheme accrues largely to
the poor people of these areas.

Amount Allocated to West Bengal for
Rurel Development Prograsiines

#379. SHRI AJIT KUMAR SAHA :
Will the Minisrer of AGRICULTURE be
pleased to state the amount so far allocated



